CONT. CASE (C) No. 10/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

22.05.2015

Ms. A. Sinha, learned counsel, appears for the petitioner.

Ms. S.K. Nongrum, learned counsel, represents the
respondents.

Learned counsel for the Contemnor/petitioner, Ms. A. Sinha,
states that the petitioner is satisfied with the compliance of the order.
Learned counsel for the respondents brings to the notice of Court

averments of unconditional apology made in para 3 of the affidavit filed on

21.05.2015. Para 3 reads as:

“3. That at the very outset the answering Deponent with
folded hands tenders his unqualified and unconditional
apology to this Hon’ble Court for condoning the actions
for he has inadvertently incurred displeasure of this
Hon’ble Court and for any possible violation of the
process of the Court. It is stated that the answering
Deponent holds this temple of justice with the greatest
of regard and esteem and cannot comprehend to violate
any order passed by a Court of law. For any of the
actions unknowingly done and which may have
amounted to a possible violation of the order passed by
this Hon’ble Court, the answering Deponent humbly
begs forgiveness for the same.”

Thus, on due consideration, the unconditional apology is

accepted and the Contempt petition is dismissed.

CHIEF JUSTICE

Sylvana



CRL. REV.P. No. 19/2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015

Mr. M.A. Islam, learned counsel, appears for the petitioners.

Mr. B.K. Deb Roy, learned counsel, represents the private
respondent.

Mr. S. Sen Gupta, learned GA, represents the State
respondent.

Learned State counsel, Mr. S. Sen Gupta, read out
paragraph (e) of the grounds, wherein the petitioner had made averments
that the Court committed great illegality in drawing the proceedings for the
plot of land. Thus, he prays for and is granted 10 (ten) day’s time to seek
instructions. Learned counsel for private respondent, Mr. B.K. Deb Roy,
states that he would file affidavit before the next date of hearing, he may

do so. List on 02.06.2015.

CHIEF JUSTICE

Sylvana



CRL.PETN. No. 11/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015

Mr. N. Mozika, learned counsel, appears for the petitioner.

Mr. R. Gurung, learned counsel, represents the respondents.

Vide order dated 12.05.2015 District & Sessions Judge,
Williamnagar, was directed to submit the enquiry report.

It appears from the report that all the applications submitted
by the parties were duly disposed of by the Chief Judicial Magistrate,
Williamnagar. The learned District & Sessions Judge, has also pointed out
in the report that, the application form for issuance of certified copy of
order was not found in record. In that view of the matter, learned counsel
for petitioner, submits that this Criminal Petition may be disposed of with
liberty to apply for obtaining the certified copy of order(s) and to pursue
the matter in accordance with law. Thus, we do not find any delay in
disposing of the applications on the part of the Chief Judicial Magistrate,
Williamnagar. However, the liberty to apply for and obtain certified copy
which is right of a litigant is granted and the Criminal Petition is disposed

of.

CHIEF JUSTICE

Sylvana



CRL.PETN. No. 12/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015

Mr. N. Mozika, learned counsel, appears for the petitioner.

Mr. R. Gurung, learned counsel, represents the respondents.

Vide order dated 12.05.2015 District & Sessions Judge,
Williamnagar, was directed to submit the enquiry report.

It appears from the report that all the applications submitted
by the parties were duly disposed of by the Chief Judicial Magistrate,
Williamnagar. The learned District & Sessions Judge, has also pointed out
in the report that, the application form for issuance of certified copy of
order was not found in record. In that view of the matter, learned counsel
for petitioner, submits that this Criminal Petition may be disposed of with
liberty to apply for obtaining the certified copy of order(s) and to pursue
the matter in accordance with law. Thus, we do not find any delay in
disposing of the applications on the part of the Chief Judicial Magistrate,
Williamnagar. However, the liberty to apply for and obtain certified copy
which is right of a litigant is granted and the Criminal Petition is disposed

of.

CHIEF JUSTICE

Sylvana



CRL.PETN. No. 13/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015

Mr. N. Mozika, learned counsel, appears for the petitioner.

Mr. R. Gurung, learned counsel, represents the respondents.

Vide order dated 12.05.2015 District & Sessions Judge,
Williamnagar, was directed to submit the enquiry report.

It appears from the report that all the applications submitted
by the parties were duly disposed of by the Chief Judicial Magistrate,
Williamnagar. The learned District & Sessions Judge, has also pointed out
in the report that, the application form for issuance of certified copy of
order was not found in record. In that view of the matter, learned counsel
for petitioner, submits that this Criminal Petition may be disposed of with
liberty to apply for obtaining the certified copy of order(s) and to pursue
the matter in accordance with law. Thus, we do not find any delay in
disposing of the applications on the part of the Chief Judicial Magistrate,
Williamnagar. However, the liberty to apply for and obtain certified copy
which is right of a litigant is granted and the Criminal Petition is disposed

of.

CHIEF JUSTICE

Sylvana



CRP No. 19/2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015
Ms. K. Chisa, learned counsel, appears for the petitioner.
Learned counsel for the petitioner, Ms. K. Chisa, prays for

and is granted further 2 (two) weeks’ time to argue the matter. List on

05.06.2015.

CHIEF JUSTICE

Sylvana



CRP No. 56/2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015
Ms. R. Paul, learned counsel, appears for the petitioner.
Mr. N. Mozika, learned counsel and Mr. P.N. Nongbri,

learned counsel, represents the respondents.

On request by Ms. R. Paul, learned counsel, for adjournment
on the ground that Mr. K. Paul, learned counsel, who is engaged to argue
the matter is in personal difficulty today, the case is deferred for 2 (two)
weeks, list on 05.06.2015.

CHIEF JUSTICE

Sylvana



CONT. CASE (C) No. 14/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

22.05.2015

Mr. S.P. Sharma, learned counsel, appears for the petitioner.

Mr. K. Khan, learned senior Addl. GA, has entered
appearance on behalf of respondents No. 1, 3, 4 & 5. Acknowledgement
cards have been received after service of notice on respondents No. 6, 8,
11 & 16. Await service report in respect of other respondents till the next

date of hearing.

List the matter on 05.06.2015.

CHIEF JUSTICE

Sylvana



CRL.PETN. No. 2/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
22.05.2015

Mr. A. Khan, learned counsel, appears for the petitioner.

Ms. Tenzing Yangkyi, learned counsel, represents
respondent No. 2.

Learned counsel for the respondents states that in terms of
condition No. 10 of the settlement agreement, the parties were to
exchange the jewelleries, but she has not received instructions from her
client (respondent No. 2) as to whether she has received the jewelleries in
exchange. On the other hand, learned counsel for the petitioner informs
that the exchange of jewelleries has already taken place in the presence
of learned counsel for both the parties. However, in order to verify the
position, the parties are directed to remain present in Court on the next

date of hearing. List the matter on 29.05.2015.

CHIEF JUSTICE

Sylvana



MC [CONT(C)] No. 4/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

22.05.2015

Ms. R. Paul, learned counsel, appears for the applicant.

Mr. P.N. Nongbri, learned counsel, represents the
respondent.

Col. Leena Gurav, states that a Special Leave Petition (SLP)
has been filed in Supreme Court, but could not be taken up for hearing. In
that view of the matter, personal appearance of Lt. Gen. R.K. Rana,

Director General, Assam Rifles, shall remain deferred till the next date of

hearing. List on 06.07.2015.

CHIEF JUSTICE

Sylvana



MC [CONT(C)] No. 5/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

22.05.2015

Ms. R. Paul, learned counsel, appears for the applicant.

Mr. P.N. Nongbri, learned counsel, represents the
respondent.

Col. Leena Gurav, states that Special Leave Petition (SLP)
filed in Supreme Court, could not be taken up for hearing.

In that view of the matter, personal appearance of Lt. Gen. R.K.

Rana, Director General, Assam Rifles, shall remain deferred till the next

date of hearing. List on 06.07.2015.

CHIEF JUSTICE

Sylvana



